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(c) It is not possible to say on the
gtatistical information available whe-
ther the Chinese occuption of Tibet
has affected our exports to Tibet or
not; but the export figures for Tibet,
Sikkim and Bhutan show a decline in
quantity from 156,339 maunds in 1950«
61 to 122,677 maunds in 1951-52.

(d) This question ig under consis
deration. .

PRINTING PRESS FOR PARLIAMENT

#1550, Shri Madiah Gowda: Will the
Minister of Works, Housing and Supply
. be pleased to state whether it is a fact

that there is no separate printing press °

exclusively for ' Parliamentary work
resulting in delay in printing the pro-
ceedings and other Parliamentary
papers? -

The Minister of Works, Heusing
and Supply (Sardar Swaran Singh):
There is at present no separate printing
g_l;less"exclusively for Parliamient work.

e existin, Government of India

: Press, New Delhi, is being extended to
accommodite a  self-contained Parlia-
ment Wing. onstruction = work of
the building is ih progress and, is likely
to bﬁ]completed by the end of this
fmonth. .

NorTH EAsT FRONTIER TRAGT
+1551. Shi Rishang Keishing: Will
the Prime Minjstef be pleased to state:
(a) thé number of sSchools in _the

North East Frontier Tract and the Naga
Tribal ares; :

©  (b) the medium ot instructioh in
these dréas; and

(o) the stéps tikeh by Govérnment
§o far to dévelop the language of the
tribdl people in these areas?

The Parliamentary Secretary to the
rime M r (Shii Satish Chandra)!
a) 117. (One Hindrdd and seventeer).
(b) The tribal language in primary
Schodls wheréver teachers knowing
at language are available and As-
sames8 ifi villages
plains, .

. (c) Dictionaries = and  Grammar
_pooks of the moré importarnt tribal
languages have been prepared. Offi-
ters posted to tribal areas have been
Birected to-learn the local languages.

SALARIES OF. WORKERS IN SuGAR
FACTORIES

. %1552, Shri B. N. Roy: Will the
Minister of Labour be pleased to state:
(a) the minimum grade of salary of

the workers employed in sugar factories
(State-wise); and
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(b) whether the Government of
India have magde any ‘suggestion to
State Governments' to standardize the
different grades of salary -in each

. department of sugar factories so far as

labour is concerned?

The Minister of Labour (Shri V. V.
Giri): (a) A statement is placed on
the Table of the House. [See Aps
pendix VII, annexure No. 46.] »

(b) The Government of India have
not taken any direct steps towards the
standardization of wages for workers
in sugar factories. In recent years
some uniformity in wages has how-
ever, been achieved as a result of the
awards of Industrial Tribugals.
Further standardisation of wages ‘in
the industry will bé possible when the

- legislation on fair wages for industtial

labour, which is under considerdtion
of Government is passed.

CENTRAL COTTON ADVISORY COMMITTEE
REPORT

*1553. Shri K. G. Deshmukh: Will
the Minister of Commerce and Industry
be pleased to state:

(a) the récommeéndations mdde- by
the Central Advisory Cotton Com-
mittee, in its recent report to the
Government of India, in respect of the
price and distribution of cotton; and

(b) thé steps, if any, taken by the
Covernment of India for the irhplemen-
tdtion of the recomimenditions?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(&) and (b). The hon. Member is
perhaps referring to the recommenda-
tion of the Cotton Advisory Board. If
so, a statement showing the recom-
méndations made by the Cotton
Advisory Board and the steps taken by
the Governmerit of India to implemefit
them is placed below. [See Appendix
V1I, annexure No. 47.]

~ Léng Stare Corion
_+1554, Shri K, G. Deshmukh: Wil
the Minister & Commeérce and Industry
be pleased to state:

_(a) the varieties 6f long staplé cottor
that are grown in India; :
(b) the production of -such cotton
pér year in éach case respectively; and
(c)_the staple of éich variety of sucti
cottori?

The Minister of Commerce ° and
Industry (Shri T. T. Krishnamachari):
(a) to (c). A statement is laid on the
Table of the House. [See Appendix
VII, annexure No, 48.1





